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COLLABORATIC WITH RUSSIAN

AERFLOT
451. SHRI IUNDAR SINGH
BHANI ARI:

SHRI M/N SINGH VAR-
MA: SHRI MULKA
GOVINDA
REDD"i: DR. B. 1L
ANTANI:

Will the Minister of TOURISM AND
CIVIL AMATION be pleased to state :

(@) what is th amount of money
earned by Air-Iniia by way of profit
a result oi. collaboration with Russian
Aero-flot during the period from April, 1965
to March 1968;

(b) whether Air India gets its due share of
the said amount, if not, the reasons therefor;

(c) what steps he Government of India
have takei in the matter and the results
achieved so far; and
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to Questions 90

(d) whether any new agreement has now
been signed with the Aero-flot and if so, what
are the details thereof?]
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tfTHE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KA-RAN SINGH):
(a) and (b) The commercial pool agreement
between Air-India and Aeroflot was
inoperative during the period April 1965 to
March 1968, as the airlines could not reach an
agreement regarding the sharing of pool
revenues. As such, no financial settlements
were required for this period.

(¢) Does not arise.

(d) Yes, Sir. A new agreement was
reached during the inter-governmental
negotiations -held in Delhi in March/ April
1970 in which it was agreed that the traffic
and revenues on the India-USSR route would
be shared equally by the two carriers.]
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